Press Note

Revision in provisions relating to Blended Edible VVegetable oils and
Vanaspati

FSSAI has final notified Food Safety and Standards (Food Product Standards
and Food Additives) First Amendment Regulation, 2018 with respect to
‘Removal of Boudouin Test and Halphen test requirement for Blended edible
Vegetable Oil and Revision of special provisions relating to sale of vegetable oil
and fat’.

Through this regulation, FSSAI has paved way for the FBOs to prepare
Vanaspati, Interesterified vegetable oil/fat, Bakery shortening, Bakery and
Industrial Margarine, Table Margarine and Fat spreads from any of the edible
vegetable oils whose standards are prescribed under FSSR or any other edible
vegetable oil with prior approval of the Food Authority. This revised regulation
thus removes the restriction on preparation of vanaspati only from the oils that
were earlier specified in the list.

Furthermore, two provisions relating to Halphen’s Test and Baudouin Test are
removed as there are other more suitable tests which can be used for testing
blending of edible oils. In addition, any adulteration of Blended Edible
Vegetable Oil will be addressed by the Fatty acid profile of different VVegetable
Oils notified by FSSAL.

These regulations have been finalised after consideration of the comments
received from the stakeholders in this respect and shall immediately come in to
force on the date of notification in the Official gazette of India.
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e A IR Feqor HAeT
(AT ETer GRET S AT ATferEr)
e
< feeett, 31 S@TE, 2018
T, §. AT/ AT /A TAGET(8)/ ThUaTHTAE-2017.—aT=r GLaT 37 A9 (FAwa 72 gfaue i [eeam)
ot fafer, 2018 F7 9T @Ter qTeAT ST AT ArAfEE, 2006 (2006 FT 34) F €T 92 i T (1) A
FULATTATT FIEATT G AT T ATAF TR 6 AFG=AT UF, |, A6/ TS UH/A ATAAT(8) /TR THTHTEATS -
2017, @ 7 F¥a<T, 2018 FIT WA  TSIY, STATLTIOT, W 101, B 4 § SaRriord o o Saw 3= st &
e 3o warfaa g & daraer off, 39 e | SEEr 3% afee@ar arer T i aAt SEar i uese FwT &
TS off, e faat it srater St quTet F 1@ ey e gaTe st e o g,

3T IF Trorae Y Ifaat ST F 15 weasr, 2018 F1 Iuerey v oF 7% off;

ST AT FTET AT ST AT TR0 F17 Sh AT (A 9a\l F S § S9a1 9 Y78 AT e gAran 7w
o v for 8

T, A, ATNT @I AT T T TTIAFIOT, Frer GReAT 377 A1 A==y, 2006 # & 92 3T Jad
arfRFAT T YT YA gU, =T AT oY " (fawa ww wtavy i Ay @fFam, 2011 1 & deie #37 & oo
FRaferfera Bt sard &, srata—

faffaw

1. wfre I @ IRA.—(1)z7 A=t &1 |@fem am e qeer s aees (B v afavy ve [eae) s
Teorrere fafazw, 2018 1
(2) ¥ fafeaaw Trora=r § 39 sifaw yehrer & a7 ygd gl

4532 GI/2018 (€9)
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2. T gt ue " (fafw uw Ay v g fafeas, 2011 5-
(F) w21 ¥, so-Efaag 2.1.1 9, 9% i =12 yraa &1 ey B s
(@) faffew 2.3 %, 3u-fafaaw 2.3.15 9, @ve (3) & foru, fAferfaa @ wfaeafua e smoam, srerfae—

“(3) FEATY, TROEAIHRTSS FARITS O 3T THT, TRLEEATRIT, THT AT M=F AW, T AR
A FaTeE w1 ARt fork 39 @rer gt o BT S S O grer geer s e (ST 3T /I ST 9T
TS fAafem, 2011 F Iw-fafaaw 2.2 9 AR € a1 g wfemor f 03 st a Gy o§f s g
T F TR ST |t 17

TAT SUATA, T FIAFRILL STTAHTT
[fArsTTo=-111/4/3T./167/18]

Me : g FEfF=w G & T, FEreTe § SEEEEr et uh, 6. 2-15015/30/2010, a6 1 eRmE, 2011 3T
TERTT TR0 T ST TeaTaadt (Ao STTag=HT Jearhi 1T gerterd e -

(i) . 5. 4/15015/30/2011, =i 8 wLa<t, 2013.
(il) 7. &, ATAH/ATA TR/ A GG (2)/TRUHTHTATE-2016, faTH 23 owred, 2016 =7
(iii) 7. |, WTH/TRTAATT/EATE. (02)/TRuTaTHTaTE-2016, fATE 23 s, 2016 |

MINISTRY OF HEALTH AND FAMILY WELFARE
(FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA)
NOTIFICATION
New Delhi, the 31st July, 2018

F. No. Stds/O&F/Notification (8)/FSSAI-2017.—Whereas the draft of the Food Safety and Standards
(Prohibition and Restrictions on Sales) Amendment Regulations, 2018, was published as required under
sub-section (1) of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006), vide notification of the
Food Safetyand Standards Authority of India number F. No. Stds/O&F/Notification (8)/FSSAI-2017, dated
the 7™ February, 2018 in the Gazette of India, Extraordinary, Part III, Section 4, inviting objections and
suggestions from the persons likely to be affected thereby, before the expiry of the period of thirty days from
the date on which the copies of the Gazette containing the said notification were made available to the public;

And whereas copies of the said Gazette were made available to the public on 15" February, 2018;

And whereas objections and suggestions received from the public in respect of the said draft regulations
have been considered by the Food Safety and Standards Authority of India;

Now, therefore, in exercise of the powers conferred by section 92 of the Food Safety and Standards Act,
2006, the Food Safety and Standards Authority of India hereby makes the following regulations further to
amend the Food Safety and Standards (Prohibition and Restrictions on Sales) Regulations, 2011, namely:-

Regulations

1. Short title and Commencement.—(1) These regulations may be called the Food Safety and Standards
(Prohibition and Restrictions on Sales) First Amendment Regulations, 2018.

(2) They shall come into force on the date of their final publication in the Official Gazette.
2. In the Food Safety and Standards (Prohibition and Restrictions on Sales) Regulations, 2011,-

(a) inregulation 2.1, in sub-regulation 2.1.1, the third andfourth provisos shall be omitted;

(b) in regulation 2.3, in sub-regulation 2.3.15, for the clause (3), the following clause shall be
substituted, namely-
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“(3) Vanaspati, interesterified vegetable oil or fat, bakery shortening, bakery and industrial
Margarine, table Margarine and fat spreads shall be prepared from any of the edible vegetable oils
whose standards are specified in sub-regulation 2.2 of the Food Safety and Standards (Food
Products Standards and Food Additives) Regulations, 2011 or from any other edible vegetable oil
with prior approval of the Food Authority.”

PAWAN AGARWAL, Chief Executive Officer
[ADVT.-I1I/4/Exty./167/18]

Note : The principal regulations were published in the Gazette of India, Extraordinary vide notification

number F. No. 2-15015/30/2010, dated the Ist August, 2011 and subsequently amended vide
notification numbers:

(i) F. No. 4/15015/30/2011, dated the S‘hFebruary, 2013.
(ii) F. No. Stds/O&F/Notification (2)/FSSAI-2016, dated the 23" August, 2016.
(iii) F. No. Stds/F& VP/Notification (02)/FSSAI-2016, dated the 23™ August, 2016.
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